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CI4u&ea 2 to 7, clause I, tne E1I4Ctinl1 
Fnrmul4, the Preamble and the Title 

were added to tne Bill. 

Shrlmatl Alva: I beg to move: 

"That the Bill be passed". 

Mr. Speaker: The question is: 

"That the Bill be passed". 

Tile motion wn., adopted. 

13.04 hrs. 

.PREVENTION OF CRUELTY TO 
ANIMALS BILL 

Mr. Speaker: Shri Ajit Prasad 
.Jain-Shri M. V. Krishnappa. The 
question may arise as to what happen. 
when a Minister has tabled a motion 
and has subsequently resigned and 
whether another Minister may move 
the motion. 

Shri Narayanankutty Menon 
(Mukandapuram): The motion goeo 

'1.hut. 

Mr. Speaker: The Deputy Minister 
steps into the shoes of the Minister. 

Shrl Warlor (Trichur): If it is an 
-ordinary Member and if he is absent 
or has resigned, can the motion be 
moved? 

Mr. Speaker: There is a special 
'provision in the rules which sayo that 
a 'Minister' means any Member of 
thr Government. 

The Deputy Minister of Agriculture 
(Shrl M. V. Krlshnappa): Since this 
'morning I have answered all the 
questions that were in the name ot 
Shri A. P. Jain, it means I om already 
.acting as Minister! 

Mr. Speaker: The House wishes 
that the Deputy MInister may beeome 
a senior Minister! 

Bill 
Shrl' M. V. Krishnappa: I beg to 

move: 

That this House concurs in the 
recommendation of Rajya Sabha 
that the House do join in the Joint 
Committee of the Houses on the 
Bill to prevent the infliction of 
unnecessary pain or suffering on 
animals and for that purpose to 
amend the law relating to the 
prevention of cruelty to animals, 
made in the motion adopted by 
Rajya Sabha at its sitting held on 
the 13th August, 1959 and com-
municated to this House on the 
17th August, 1959 and resolves 
that the following members of 
Lok Sabha be nominated to serve 
on the said Joint Committee, 
namely Pandit Thakur Das Bhar-
gava, Shri M. L. Dwivedi, Shri 
Masuriya Din, Shri Har Prasad 
Singh, Shri K. G. Wodeyar, Shri_ 
mati Matida Ahmed, Shrimati 
Subhadra Joshi, Shri Chapala-
kanta Bhattacharyya, Kumari 
Mothey Vcdakumari, Shri C. R. 
Narasimhan, Shri M. K. Jina-
chandran, Shri Kanhaiyalal· 
Khadiwala, Shri Mohanlal Bakli-
wal, Shri lnder J. Malhotra, Shri 
Laxmanrao Shrawanji Bhatkar, 
Shri Akbarbhai Chavda, Shri 
Anirudha Sinha, Shri Chandra_ 
mani Lal Choudhry, Shri K. S. 
Ramaswamy, Shrimati Uma 
Nehru, Shri T. C. N. Menon, Shri 
Baishnab Charan Mullick, Shrl 
Jagdish Awasthi, Shri Amjad Ali, 
Shri Kamal Singh, Shri Balasaheb 
Salunke, Shri Atal Bihari 
Vajpayee, Shri Prakash Vir 
Shastri, Dr. Sushila Nayar; and 
Shri S. K .. Pati!o 

Sbft Braj Raj SIn,b (Firoza bad) : 
Has he obtained the consent of all 
those Members? 

Shri M. V. Krlshnappa: Yes, Sir. 
Only with the consent of the Mem-
bers I made the motion. 

Hon. Members are aware that thla 
Bill is the outcome of long and varied 
discus.ions in the past. On the 11th 
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March, 1954, all the floor of the Hajya 
Sabh', Sh,';mati Rukmini Devi 
Arundalc' introduced a Bill entitled 
'The Pr~vention of Cruelty to 
Animals B.II, 19,3". During the debate 
on this Bill, the Prime Minisier gave 
his support to the bask approach to 
the problem but he did not agree to 
a number of clauses in that Bill. 
Thereafter, on the assurance oi the 
Government that a Committee would 
be appointed to look into this matter, 
the Bill was withdrawn by the 
mover. 

The Government of India accepted 
the need for a thorough enquiry into 
the position relating to prevention of 
cruelty to animals and set up a Com-
mittee through a Government resolu-
tion on the 16th August, 1954. Accor-
ding to the terms of reference the 
Committee was required to go into 
the whole question relating to preven_ 
tion of cruelty to animals, examine 
the present legislation in the country 
and corresponding legislation in other 
civilized countries, clearly define the 
word 'animal' for the purpose of the 
legislation and make such recom-
mendations as are considered neces-
sary having regard to the require-
ments of scientific and medical 
research a';d medical and veterinary 
treatment, dietary requirements of 
population, modem methods of 
.Iaughtering animals, etc. The Com_ 
mittee as constituted at that time 
consisted of 13 official and non-official 
members with Shri V. K. Krishna 
Menon as Chairman. The personnel 
of the Committee underwent some 
changes and later Shri V. B. Gandhi, 
M.P" and Shrimati Rultmini Devi 
Arundale were appointed as Chairman 
and Vice-Chairman of the Committee 
respectively. 

After an intensive local study of the 
problem in various States and after 
collecting evidence from the State 
Governments, local bodies, medical 
authorities, research institutions 
humanitarian organisations and als~ 
dlstllliulshed individuals, the Com-

mittee submitted its report on tho 
23rd March, 1957. The Committee, ift 
their report, drew our attention to • 
number of deficiencies in the Preven-
tion of Cruelty to Animals Act, 1690. 
As already stated in the Statement at 
Objects and Reasons, the existing Act 
has a restricted scope. The operation 
of the Act is confined to big town. 
and cities and there too in municipal 
limits only. The legislation enacted 
on the subject by the various Statt 
Governments is not uniform. The Act 
defines animal as meaning 'any 
domestic or captured animal' only, 
leaving out other animals an whom 
also cruelty is inflicted. The existiD, 
Act does not provide for punishment 
ot certain acts of cruelty. The penalty 
provided under the existing Act in 
respect of certain offences is allo 
inadequate. 

These deficienCies and the measure. 
recommended by the Prevention of 
Cruelty to Animals Committee to 
overcome the same have been th~ 
subject of frequent discussions in the 
Parliament. I have, from time to 
time, been answering various que~
tions in both the Houses relating to 
the Committee's report, recommenda-
tions containe" therein and the action' 
taken or proposed to be taken on the 
same. I introduced the Bill in the' 
Rajya Sabha on the J 3th March, 1959. 
The Rajya Sabha considered the Bill 
on the 12th and 13th of this month 
and adopted am):' on tn refer the Bill 
to a Joint Committ",· of both the 
Houses. 

The Bill that I have introduced 
purports to giVe effect to certain 
recommendations of the Committee 
which required Central legislation. 
The Bill is intended to repeal the Act 
of 1690, and substitute it by fresh 
legislation which will remove it. 
shortcomings and enlarge its seo.,.,. 
For instance, the Bill, when passed, 
will extend to the whole of India 
except the State of Jammu and 
Kashmir and will be uniform in it. 
application to all States. It ha. 
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defined animal to mt!an "every species 
of animal (other than human beings) 
and every species of bird". It pro_ 
vide. tor the punishment of certain 
offences which are not included in the 
existing Act, and the need for a more 
severe penalty in some cases. In 
addition, the Bill provides for the 
following entirely new measures for 
animal welfare: 

(il It provides for the constitution 
.t the Centre of an Animal Welfare 
Board with the object of promoting 
measures for animal welfare; 

(ij) It empowers the Government of 
India to set up a Committee to 
regulate the conditions under which 
experiments on animals can be per-
formed in order to avoid unnecessary 
pain and sufTering; and 

(Hi) It provides for licensing and 
regulating the training and perform-
ances of animals for the ,urpose of 
any entertainment to which the public 
are admitted through sale of tickets. 

Here I must express my sincere 
appreciation of the valuable work 
done by the Committee. We have 
gone carefully through the various 
clauses of the Bill prepared by the 
Committee and, as a result of this 
~xam.ination, considered it necessary 
to modify the draft in some cases. In 
doing so, one of our objects was to 
avoid highly controversial issues 
which would have rendered the 
implementation of the law difficult. I 
lIball now proceed to describe briefty 
the principal differences between the 
Bill under consideration and the draft 
Bil! prepared by the Committee. 

Deletion of Chapter V of the draft 
Bill: The most important difference 
i. the omission of the chapter which 
dealt with slaughter of animals. In 
this Chapter, the Committee had 
included an enabling provision pro-
hibiting slaughter of animals unless 
they were first rendered insensible to 
,ain .by such mechanical. electrical, 
chemIcal or other means as the 

Bill 
Central Government may, by notifica_ 
tion. specify and no notiftcation shall 
be issued unless the Central Govern-
ment was satisfied that adequate 
arrangements for enforcement exist. 
This Chapter was intended to apply 
only to such States or to such are811 
in any State as the Central Govern-
ment, after consultation with the 
State Governments concerned may. 
by notification. specify. Such methods 
cannot, however, be introduced in this 
country until a strong public opinion 
has been built up in their support. 
particularly in view .f the rellgious 
sentiment involved in the traditional· 
methods of slaughter practised by 
different communities .uch as hal4l 
by Muslims, ;lIatka by Sikhs etc. 
Some research is also necessary to· 
enable Government to decide the 
method which would be most effective 
and suitable in Indian conditions. 
One of the functions of the Board 
under sub-clause (e) of clause 9 of 
the Bil! will be to look into this. 
Considering all these aspects, th" 
Government felt that it would not be 
advisable to include this chapter in 
the Bill. 

Clauses 14 and 15 of the draft Bill 
prepared by the Committee provided 
for the constitution by the Central 
Government of a Committee to control 
experimentation on animals. The 
Prevention of Cruelty to Animals 
Committee had themselves come to 
the conclusion that the conditiono 
under which experimentation on 
animals are carried out in the COun-
try are generally not unsatisfactory. 
So far as the Government are aware, 
Indian workers generally deal with 
animals humanely. It was not, there-
fore. considered necessary to appoint 
a Committee immediately. An 
enabling provision has, however, been 
made for setting up such a Committ~e 
as and when necessary on the recom-
mendations of the Animal Welfare 
Board. 

The next important change has been 
made in clause 21. The Prevention of 
Cruelty to Animals Committee defined 
a p~rforming animal ("exhibit") to· 
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mean exhibit at any entertainment to 
which the public are admitted or 
exhibit in any street or otber public 
place, whether on payment of money 
Or otherwise. I am, however, of the 
view that under the existing circum-
stances, it will not be desirable to 
bring street performances within the 
purview of the proposed legislation on 
account of the difficulty and hardship 
involved in the registration of such 
performers. The provision has, there-
fore, been restricted to entertainments 
to which the public are admitted 
through sale of tickets. 

Clause 9(d) of the draft Bill 
prepared by the Committee included 
among the functions of the Animal 
Welfare Board, provision for supplying 
animals on hire or otherwise to 
persons in need. of them when their 
animals are incapacitated for work on 
account of illness or any other cause. 
Hon. Members will appreciate that 
under the existing circumstances 
neither the Government nor the pro-
posed Animal Welfare Board can 
undertake the responsibility of sup-
plying healthy animals to owners of 
sick or otherwise incapacitated 
animalf;. 

The use of spur or other similar 
contrivance with sharp points on any 
animal has been declared by the Com-
mittee as an offence punishable with 
fine up to Rs. 50 or with imprison-
ment up to one month, or with both, 
in cia USe 11 (c) of the draft Bill. We 
haVe deleted this clause from th~ Bill 
under consideration. As the hon. 
Members are aware, the use of 'spur' 
is commOn in ploughing and horse-
~ding. It will, therefore, be difficult 
In actual practice to distinguish 
between an offence which is punish-
able and one which is not. Tbe 
provision is also difficult of enforce-
ment. 

Clause 11 (m) of the Committee'. 
Bill has come in the new Bill .... 

. elau.~ 11 (J). From this clause we 

ha.ve deleted the words ''needleuly 
kills or causes to be killed". This ha. 
been done because killing for sport 
cannot be prohibited. 

Clauses 11 (n) and 11 (0) of the 
Committee's Bill have also been 
deleted. Some other minor chllJllft 
have also been made. 

As stated in the Financial 
Memorandum on the Prevention of 
Cruelty to Animals Bill, 1959, funds 
wi II have to be made available to the 
Animals Welfare Board as and when 
it is set up. It is proposed to make 
an annual ad hoc grant of Rs. 25,000 
to the Board from the Consolidated 
Fund for the first two years of illt 
establishment. For obvious reaso,,", 
it is not possible to envisage at this 
stage how the Board will shape itself 
and to what extent it will succeed in 
eliciting public response in the shape 
of contributions and donations. In any 
case, as about 3 112 yea.. of the 
Second Plan period are already over, 
We have suggested inclusion of a 
provision of Rs. 37'5 lakhs for imple-
menting the recommendations of the 
Prevention of Cruelty to Animals 
Committee during the Tbird Plan 
period. 

The Rajya Sabha have dlscu .. ed 
this and, as I have stated, some useful 
suggestions have been made by them. 
It has been felt by some hon. Mem-
bers tha t this Bill is not comprehen_ 
sive and it does not provide enough 
at punishment for some offences. But 
this is a very comprehensive proposal. 
We know only too weI! the impor-
tance of livE"stock in India, especially 
in the agricultural economy. where 
the cattle has to play a prominent 
role, especially in the day to day life 
of the farmer, who has been dealing 
with them since generations. CBttl~ 

has been very useful to them. It gives 
them milk, it gives them meat; it 
gives them manure and wool. Even 
after its death, its bones and skins are 
very useful. It has served mankind 
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JIO well. But man has always been 
unkind towards animals, especially 80 
in India. In India, of all animals the 
cow plays a very prominent part. 
It i8 a pity to see that the cow is the 
m08t neglected animal in India. We 
neglect it. The indifference that we 
show towards the cow is something 
<lOlosaal. We see that the cow, instead 
of becoming a useful animal, is 
becoming a pest. In many parts of 
this country cows are being left 88 
stray and wild cattle and instead of 
doing service to mankind they are 
trying to harm him. It is said that 
in other countries man eats the cow. 
Here, the cow has started eating man 
because of our long neglect and 
indi1ference towards the cow. 

Cow has brought culture to man. 
These animals have brought culture 
to man. The cow cultured men. If 
there is any doubt, I would just 
narrate an instance of my own 
village. There Was a wise man in my 
village. 

An Hon. Member: Only one? 

Shrl M. V. Krlshnappa: He was 
well-to-do. He had a nagging wife. 
The wise man, instead ot purchasing 
jewels to please his wife, actually 
spent Rs. 800/- to purchase a good 
cow. It gave hun not less than ten 
seers ot milk daily. I can say that 
from the day that good cow entered 
his house the lady, who used to be a 
nagging, troublesome and quarrelsome 
lady, when she saw a nice good cow 
which gave ten seers of milk, started 
nursing her because it gave ten seers 
of milk. The lady took so much 
interest in the cow that all her time, 
from morning till evening, was spent 
in feeding the cow and milch!ng it 
and selJing the milk which gave her 
money. She gave some money fo the 
husband and pocketed some for small 
savings. In that way there was 
happiness in that family atter that 
cow entered that family. I can say 
1hat it is a real instsnce. It is how 
'by the entrance of a good cow in that 
'Unhappy family it brought culture to 
that nagging lady. That lady was so 
186 LSD-6 

busy fram morning till evening that 
she had no time to quarrel with her 
husband. She had to look atter the 
cow and mllch her. So, thal cow 
brought culture to that family. This 
is SO in many cases. A good cow in 
every house in India will bring 
happiness tQ that family. Not only 
happiness, but it will give miIlI:, it 
will give manure, it will give work, 
it will keep one away from idlenea 
which is a very bad thing in Indian 
conditions and it will engage the 
whole family. The family will become 
cultured. 

In this report cruelty haa never 
been defined. Either in this country 
or in other countries the word cruelty 
has not been defined in precise terms. 
In some places they say that indiffer-
ence is cruelty. Certainly, indiffer-
ence towards animals is the greaten 
cruelty that man can commit. 

Because of neglect and inililferenca 
of this cattle wealth in India, there is 
all-round starvation. Neither can man 
get enough of food nor can animals 
be useful to man. In this country, 
the birthplace of Mahavir, Buddha, 
Mahatma Gandhi and Asoka, who are 
known for ahimsa, compassion to 
livestock, kindness and humani-
tarianism, from the ancient times we 
boast of It but still We misrepresent 
the whole thing. We start hating the 
animals. Indifference is ahown 
towards the animals. Animals which 
are to be useful to man, instead of 
being usefUl to him, are proving • 
burden to him, specially the cow. We 
are now thinking of specially re-
organising our agriculture. In re-
organising agriculture the cow has to 
playa very prominent role. It is not 
the co-operative farm, it is the cow 
operative farm. Cow has to operate 
in every small family. The co-opera-
tive farm has to be cow operative 
farm, where the cow has to farm and 
has to give all the happiness to man-
kind. 

With these words, I move. I think 
the Joint Committee will go into the 
discussions of the other House also 
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and try to amend the Bill wherever 
it is necessary and .rive its full sa,-
gestion •. 

Mr. Speaker Motion moved: 

That this HOUBe concurs in the 
reeommendation of Rajya Sabha 
that the House do join in the 
hint Committee 01 the Houses on 
the Bill to prevent the indiction 
of unnecessary pain or sutrerin.r 
on animals and for that purpose 
to amend the law relating to the 
prevention of cruelty to animal&, 
made in the motion adopted by 
Rajya Sabha at its sitting held OIl 
the 13th August, 1959 and eom-
manicated to this House on the 
17th August, 1959 and resolves 
that the following members ot 
Lok Sabha be nominated to serve 
on the said Joint Committee, 
namely, Pandit Thakur Das Bhar-
gava, Shri M. L. Dwivedi, Shri 
Ma.urlya Din, Shrl Har Pra.ad 
Singh, Shri K. G. Wodeyar, Shri-
mati Maflda Ahmed, Shrlmatl 
Sabhadra Joshi, Shri Chapala-
kanta Bhattacharayya, Kumar! 
Mathey Vedakumari, Shri C. R. 
Narasimhan, Shri M. K. JinB-
cm.ndran, Shri Kanhaiyalal Khadl-
wala, Shri Mohanlal Bakliwal, 
Shri Inder J. Malhotra, Shri 
Larinanrao Shrawanii Bhatkar, 
Shri Akbarbhai Chavda, Shrl Ani-
rudha Sinha, Shrl Chandramani 
Lal Chaudhry, Shri K. S. Rama-
8wamy, Shrimati Uma Nehru, 
Shrl T. C. N. Menon, Shri Balsh-
nab Charan Mallick, Shri Jagdish 
Awa9thi, ShTi Amjad All, Shri 
l't:amal Singh. Shri Balasaheb Sal-
unke, Shrl Atal Bihari Vajpayee, 
Shrl Prakash Vir Shastri, Dr. Sus-
hila Nayer; and Shri S. K. Pati!o 

Only those hon. Members, who are not 
members of the Joint CommIttee, will 
participate In the discussion. 

SMt Naaahlr Bharucha ro.e-

Mr. Speaker: Shri Bharucha is not 
on the Committee? 

Shrl NallShlr Bharucha (East Khan-
desh): I am not on the Committee. 

I desire to speak on only one aspect 
of this Bill. I am sure so far as the 
general principle 01 prevention of 
cruelty to animals is concerned it is a 
thing which is preached by all reli-
gions and I do not think that anybody 
would be against it. Unfortunately, 
I tlnd that so far as Chapter IV deal-
mg with experimentation on animals. 
is concerned, that is a chapter which 
causes us concern. It will be seen 
that so far as the scheme of Chapter 
IV is concerned, it excludes experl-
men t s on animals tor the purpose of 
advancement of scientiilc knowledge. 
But while there is this general exemp-
tion for experiments for such pUrPoses 
the foIIowing part of Chapter IV pro-
poses the constitution of a committee 
.. the discretion of the Governmen' 
which committee may supervise and 
control experiments on animals. It 
will be the duty of this committee to 
aee that animals are not subjected to 
unnecessary pain before, during or 
atter experiments and the committee 
Is also empowered to make rules for 
the purpoae of carryin.r on its work. 

13.21 hrs. 

[Ma. DEPUTY-SPEAKER in the ChairJ. 

This BUI seeks to replace an Aet 
of 1890 but it would seem that we 
are still not emerging from the men-
tality prevailing in 1890. We B<'e tor-
letting the fact that the modern aiC 
Is an age of advancement of learn-
ing and anything that contributes to-
wards it, whether we experiment OR 
animals or otherwise, should not be 
in terfered with a t If U. It may be 
argued that so far as the scheme of 
Chapter IV is concerned, it will not 
interfere with genuine, bona (ide e,.-
periments and only where experi-
ments are conducted by people wh. 
are not either authorised or who have 
not the necessary training for the 

. pw-pose, the committee will inter-
vene. But the powers which are 
proposed to be given to the commit-
tee are so vast that, for Instance, liIle 
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eommlttee will interfere where ex-
perimen ts on animals are carried on 
if it I. of the opinion that these G-
perimenta can be avoided and replu-
ed by books, models, films or other 
equally efficacious media of inJtruo-
tion. It also says that experiments 
are not to be performed merely tor 
the purpose of acquiring manual 
eldll 

Now I would like the House to 
con.ider this case. Bearing fully well 
in the mind that dumb anlmall have 
lot to be protected-it is our duty-
1 place acquisition of knowledge in 
the torefron t of everything. If u a 
result of that there is cruelty to be 
practised on animals I am one at 
those who will advocate practlsinl of 
weh cruelty which Is absolutely un-
avoidable. In fact, I am of the op!-
JUon that there should be no restrle-
tion whatsoever, where experiments 
are being carried on. either by a 
committee or any other officious board 
for interfering with ouch experiment.. 
What will be the result of this? 

Suppose a particular institution 
carries on experiments for the pur-
pose of determining the reaction in 
the caBe of fracture of the spine. In 
such cases actually with one stroke 
the spine of an animal is severed in 
order to find out what the reactions 
et that animal are. It Is a very cruel 
type of experiment and the animal is 
rendered completely useless. But it 
Is such a purpose that this type of 
experiments have te. be repp.atedly 
performed. Suppose a sentimental 
eommittee--and I am sure that people 
who aerve on this committee will have 
more sentiments than knowledge-tor 
morbid sentiments rather than reasOR 
and out of the purest and best of In-
tentions keep on interfering with 
these experiments. Supposing an in-
stitution, for the purpose of advanc-
ing learning, is carrying on this eX-
periment, as the Bill stands, it will 
be open to the Committee to go and 
inspect the premise. and .top the ex-
periment. Who Is going to judgt' 
whether the experiment i. being per-
:Ionned in a proper way or not? The 

Bill 

Committee. The Committee hu no 
scienWlc knowledge tor that purpose. 
It will be larply composed of aocle-
1y ·ladies who will have more senti-
ment than either skill or knowledge, 
with the result that it will keep OD 
interfering with these experimenta. 
It may be that ultimately In a court 
of law, the performers of this experi-
ment may be acquitted. But, no ins-
titution would like to have populu 
resentment created against it by even 
being accused in a case like this. For 
the reputation of an institution, even 
if a case is brought to a court against 
it, it is a big stigma. The Commit-
tee would be interferin' with tho 
type of experiment. I think the en-
Uxe Chapter IV relating to experi-
mentation on animals requires to be 
dropped. The only thing to be kept 
is this. Where the experiment is for 
the purpose of advancing knowledge 
by new discovery of physiological or 
other knowledge, such experimenta 
must be completely excluded. I am 
prepared to make one exception to 
that. Where experiments are beinl 
carried on, not by an institution, but 
by individuals who have obviously 
no skill or knowledge, those officera 
on wham the duty is laid to prevent 
cruelty to animals, can take up the 
matter to the court and get them 
punished. One can understand tbaL 
Barring that, no other experimenter 
either in a schoal or college or in 
scientific institutions should be left in 
any doubt that there is a possibility 
of somebody interfering with him. It 
has been mentioned that the Commit-
tee can interfere in the case of any 
experiments, even those performed by 
medical college students or anyone 
else, which experiment it thinks i. 
cruelly performed for the purpose of 
acquiring manual skill. Manual skill 
in .urgery is a most important thing. 
Unless manual skill is acquired by a 
doctor by rt!peatedly experimentin. 
an~ c~using an amount of cruelty 
... hlCh Inexperience or want of skill 
causes at first. How i. it possible to 
carry on an experiment when you pre-
vent. that and say that it shall not be 
carned on for acquirin, manual akiU 
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and efl\ciency? I think all this re-
limes to be carefully considered and 
that ought to be excluded. 

I am of opinion-my views may be 
cOMidered radical and they may even 
be resented by some-that not only 
animals are fit subjccts for experi-
mentation, but I would go a step 
further and say that human beings, 
criminals who have been sentenced to 
death are fit subjects. The experl-
men ts are of a dangerous character 
tor acquiring knowledge in medical 
S(:i .. nce may be performed on such 
condemned men with their consent. If 
iuch people survive, I woUld say 
that they should be offered their re-
lease. On this basis, experiments 
may be performed on condemned 
human beings. There is nothing 
wrong in that. Mter all, what is the 
principle on which they are condem-
ned to death? It is that a person has 
eommitted an offence against society. 
Wh<n he offers himself for a dan-
gerous experiment to serve society and 
promote knowledge, I would say he 
should be entitled to freedom. The-
refore, let us not be bogged down by 
the mentality of 1890. Let us em-
erge from it and with a rather firm 
and stout heart let us say that ex-
periments we shall perform and 
nothing shall interfere in the per-
formance of these experiments except 
in the most obvious case 
of crude experiments cruelly 
performed by unskilled persons. I 
think this is a very important thing, 
particularly at a time when we want 
to have medical knowledge extended 
over a wide field. It is very neces-
eary that advancement of learning 
must not be stopped or hindered by 
any threat of interference by anybody 
or any committee. I hOPe the Joint 
Committee will take that fact into 
eonsideTation. 
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Shrl D. C. Sharma (Gurdaspurl: 
Mr. Deputy-Speaker, Sir, I welcome 
this Bill not whole-heartedly but in a 
very cautious and experimerital man-
ner. It i. a compromise Bill. It will 
not please those persons who are 
great humanitarians; it will not alford 
much satisfaction to those per-
sons who are for scientific experi-
mentation of all kinds. It will not, I 
am sure, be in conformity with those 
principles to which reference has been 
made on the floor at this House this 
morning. It will not also go as far as 
lome at the humani<tarian societies 
want us to go. 

I feel that in this matter we have 
,ot to experiment. And, as the first 
experiment in this direction this Bill 
is quite good. I do not think this 
Bill is goln, to be the last word on 
the subject. It is the first word; and 
as time paases, I am sure, we will 
have improved and amended versions' 
of this Bi1l. 

I have nothing but congratulations 
for the framers ot this Bill because 
they have done something which tree 
India will need very badly. The Pre-
vention ot Cruelty to Animals Act of 
a very very limited nature and very 
very limited scope was passed in 1890. 
Though the country i. rich in humani-
tarian traditions and in all kinds of 
spiritual traditions, nobody thought of 
amending this Act which was passed 
jn 1880. It was lett to tree India to 

Bill 
appoint a committee to go into the 
question ot prevention of cruelty to 
animals, to study the report which 
was presented by that committee and 
to bring forward a Bill which is 
more or less in comformity with the 
general recommendations of that com-
mittee. 

If I rememba- rightly, the idea of 
having a committee came from my 
.ister Shrimati Rukmini Arundale. It 
was she who made some kind of 
statement on the subject either in the 
form of a Bill or a Resolution and 
our· Prime Minister said that the 
matter would be investigated pro-
perly. It was investigated and the 
result is this Bill. 

There are cer1lain aspects ot this 
Bill which need a great deal of 
emandation. Cruelty is ingrained in 
human beings. There are a1l kinds of 
cruelty. If I may be permitted to say 
la, there are as many kinds of cruel-
ty as there are kinds of human 
beings. So there can be many kinds 
of cruelty. If you prevent one kind 
of cruelty, the human beine will in-
vent another kind of cruelty. There 
are some countries which have ope_ 
claUsed in the invention of torture. 
There are other countries which have 
specialised in the invention of difte-
rent forms of cruelty. 

Therefol:oe, to have a COII1preban-
IWe le,islation on the prevention of 
cruelty is impossible, is beyond the 
scope of any human being, is bevmd 
the scope of any human organintion 
and beyond the scope of any human 
pundit of law or framer of law. It 
is impossible. Still I say that lome 
of the well-known forms of cruelty 
have heen listed in this BilL Some of 
the well-known methods of cruel 
treatment have been enumerated in 
this Bill. From that point of view, 
I think, this Bill goes quite tar. But 
I despair about the human nature in 
spite ot the fact that "ome persons 
make very eloquent speeches about 
animal welfare and about human wel-
tare and all that sort of thing. Bec~u.e, 
I know that it you want to prevent 
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eruelty in one form, human nature 
.... m think of some cruelty in another 
fonn. Therefore, though this legisla-
tion is limited, it is good. The fun. 
damental problem for US is to eradi-
cate cruelty from human nature. How 
can that be done? 1 think all the 
prophets of all the religions have 
tried to do that; all the sages and 
.aints have tried to do that but cruel· 
ty has persisted. I was happy to hear 
the hon. Minister talk about a nag-
Cing wile and how she was turned 
into a docile wife by the care that 
she took of a cow. It Is a very great 
recipe to be remembered by those who 
have a nagging wife. Luckily 1 have 
no wile and therefore, this recipe may 
not be of any good to me. But I 
must say that we have to take into 
account the harmonising influence of 
our contact with animals and birds. 
Thia education has got to be taken in 
hand. A man, when he is dealing 
with a man or a woman, has one face 
but when he is dealing with an animal 
or a bird has a different face. But we 
have got to tell people that contact 
with the cow or the horse or even a 
monkey or a bird of a sparrow is one 
of the greatest form of educations in 
.ympathy, understanding and com-
passion. The contact with a bird or 
an aninaal is much more useful from 
that point of view than 100 lecture" 
given on the value of sympathy and 
other such allied matten. Therefore, 
Ute problem is more educational than 
penal. 

But I believe that so far as the penal 
provisions of this Bill are concerned, 
they are utterly inadequate and In-
auf!lcient. It looks to me as if we had 
forged a toy gun in order to kill an 
elephant. This Bill i. called the Pre-
vention of Cruelty to Animals Bill 
and I look upon it as a Bill which is 
more educational. People know what 
kind of cruelty is being practised. 
All of us may not know all these 
1hings. But after reading tltis BllI 
we will come to know what kind of 
things are being done against nur 
animal kingdom, bird kingdom and 
aplnot other kingdoms with which we 

have more close and intimate relatJ.OI1-
ship. But I would say that the 
framen of this Bill have done it 
in a half·hearted manner. They have 
listed all the forms of cruelty and 
given all kind. of details about those 
things but so far as the punishment 
of those persons who practise this sort 
of cruelty on animals is concerned, 
their hands have trembled and their 
conscience has faltered and their pen 
has not been dipped in the proper 
kind of ink. Do you mean to say that 
70U can prevent cruelty to animals by 
prescribing a fine of Rs. 50? Certain-
ly not. Again, do you think that you 
can prevent cruelty to animals by 
having an Aninaal Welfare Board with 
a magniftcent allocation of Rs. 26,000. 
It I. a big joke; it is a big farce. 

I would, therefore, say that this Bill 
hag got to be tightened up so far as 
penal clauses are concerned. It mu.t 
haVe more substance in it 110 far 
as the allocation of funds for animals 
welfare is concemed. Our animal 
population in this big country i.o very 
great. I am not going into the reta-
tive merits of the cows of Rohtak and 
the cows of M.P. The cow-keeper 
knows the value. I used to be a caw-
keeper at one time before the parti~ 
tion. Afterwards I have ceased to be 
.a cow-keeper; it is very unfortunate. 
The cow..keepel'9 can dwell upon th" 
relative advantages of the co ... of one 
region or another region. To me all 
cows are good, sacred, whether they 
are lean or fat, small like myself or 
big like somebody else. I 40 not dis-
tinguish between one kind of cow and 
Ilnother kind. It requires a great deal 
of human Ingenuity to say that you 
feel unhappy when a cow from one 
particular region is ~Iaughtered and 
that it i. so--.so when a cow from some 
particular region is slaughtered. I do 
not .ubscribe to this kind of humani-
tarianism; it is abuse of humanita-
rianism. All the cow. and all the ani-
mals are the same in my eyes whether 
they are of standard wpight 01' not of 
standard weight. 
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If a census were taken, our coun-
try will be found to be very rich In 
cattle wealth. I think our hon. De-
puty Minister. Shri Krishnappa, will 
be able to give you those details. 
Even if we go to the other regions 
we will find that a cow is essentially 
a part at the household. I have seen 
pen;ons without wives, without. child-
ren, persons whase solace and comfort 
is a cow Or a goat or 50me other 
animal. 

The,refore, to. IIBy tb1lt you. rue 'oinC 
to have an Animal Welfare Board 
with the princely ,aJJocntlon ot 
Rs. 25,000 to look atte~ the cattle 
wealth of this country is a joke upon 
the Parliament, a joke upon the cattle 
of India and a joke upon the country_ 
men at India. 

SIIri M. V. KrIaImappa: We have 
provided Rs. 3'1 lakhs in the Third 
Plan. 

SIIri D. C. ShanDa: But look at the 
functions of the Animal Welfare Board. 
-1 think. the h~.Minister has pro- . 
voked me. The Animal Welfare 
Board has more functions than any 
similar org~sation. It has a long 
list of functions; yet, how is it going 
to be canstitutPd? It is going to be 
an official Board. I would say that 
this Board should have more of the 
elected element in it than of the 
nominated element. 

Look at the duties that this Board 
hos to perform. We begin with (a) 
and como to (k). AU tnese dutie.l 
will be performed with the hclp of 
Rs. 25,000 which the Ministry of Food 
and Agriculture has doled out to it 
out of its great sense of generosity 
for the animal world. I would res-
pectfully say, "if you want to have an 
Animal Welfare Board have it in the 
real sense of the word". If you give 
1t powers, give it also the wherewithal 
to discharge Its powers. If you al10t 
certain functions to it, give it also 
the capacity to be able to fulftl thOSE 
functions. You lire saddling it with 
so many functions without giving the 

right kind of subvention for cllrryinl 
out those things. 

So, Sir, this Bill Is good BO far ... 
it goes; but, so far as the COD-
stitution of the Animal WelfaN 
Board is concerned it ill faulty, and 
though it Is al1 right so far aa the 
functions of the Board are concerned 
it is very inadequate so far as the 
tulJllment at those functions in con-
cerned. 

I am glad that cruelties to animaJa 
have beeR studied In detail. But you 
ask a man to pay a tine of Rs. 50 
if he practises cruelty on animals. I 
would lay that cruelty is cruelty whe-
ther it is practised on man or on 
animals. In fact, 1 would say that 
cruelty practised on animals should 
be punishable to a greater extent than 
cruelty practised on man. A man 
can wreck· his vengeance against a 
man. a man can stand up against a 
man" a man can be vocal against man, 
but animals cannot be vocal against a 
man. You have to see the di1ferent 
forms of cruelty before you come to 
think of It. Therefore, I would re-
quest the Joint Committee to make the 
punishment as deterrent as possible. 

Sir, our experience of social legis-
lation is that soon it becomes a dead 
letter, and that it is very seldom that 
social legislations are implemented as 
tully and as vigorously as possible. 
I am sure that this thing is going to 
happen to this Bill also. 1 would, 
therefore. very respectfully submit 
that the punishment should be made 
as deterrent as possible. For 1,000 
cases of cruelty you will be able to 
detect one; perhaps. I would say, in 
10,000 cases of cruelty you may be 
able to detect one. It you detect one 
case of cruelty out of 10,000 such cases 
and send that man away with a fine of 
Rs. 50, I think you are not doing 
justice to the animal kingdom about 
which the han. Minister spoke so 
eloquently. 

I, then, come to the question of 
persons who are to carry out the 
functions of this Bill For Instance, 
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I think, a lot of power has been given 
to sub-inspectors of police. I have 
nothing to say against sub_inspectors 
ot JIQllDe, I think that they should 
have that power. But I would res-
pecttulJ,y Bubmit-and that was re-
presented to us also when the Com-
mittee went round-that for this pur-
pose you should not make use en-
tirely of our police but you should 
draft into service also those persons 
who are interested in this kind of 
work. I would not mind if Members 
of Parliament, if Members of Legisla-
tures, it municipal councillors, if 
members of pancbayats are given 
lOme kind of right to bring to light 
cues of cruelty to animals and to h .... e 
thOle person. apprehended who prac-
tiae any kind of cruelty. How many 
Bub_inspectors of police do we have in 
this country? I do not know; I think 
there are not many sub-inspectors of 
police. And, how many of them are 
gain. to discharge their duties proper-
ly so far .s this thing is concerned? 
This cruelty iB being practised every-
where, and I am glad tha t they have 
deftned this in one of the clauses. 

Theretore, if you want to put teeth 
into this Bill, it you want to make 
t.his Bill fully operative, you must 
take ample use, very big use of tho"~ 
members of the public who arp in-
terested in this kind of thing. You 
may invest them with some kind of 
authority, some kind of power, so that 
they become active agents in this 
country for promoting welfare. 

One thing more. So far as experi-
mentation ot animals is eoncemef, I 
think the provisions that have been 
given in this Bill are such as will 
not m'ake this experimentation 8 reck-
less affair. They will not make this 
experimentation an affair which 
smacks of cruelty. I think due pre-
eaution has been taken, and I am glad 
that the framers of the Bill have 
drawn upon the experience of the 
Committee in doing that kind of thing. 
At the ,;arne time, they have a sate_ 
~ard that they will have a Co .. -

mittee and that Committee can inspect 
the institutions concerned and see 
whether those are doing this klnd of 
thing Or not. An hon. friend over 
there referred to an institute where he 
said that buffaloes were being used 
for some kind of experimentation. I 
do not know what that means, but I 
say that We have got blood banks all 
over the world where human beings 
donate their blood for the good of 
other persons and I do not see any 
reason why this experimentation 
should not be carried on In those cir-
cumstances which are free from thlL" 
tinge of cruelty. 

Most of the persons who eam their 
livelihood by making U.e of these per-
forming animals are illiterate persons. 
They belong to a certain class. They 
may be called nomads or by any 
other name, but they are there all over 
the world. In fact, I went to one 
country and I saw a gentleman making 
use of a performing bMr. I asked the 
people of that country from whe~ 

tlrat gentleman had come. They said 
that he had come from India. They 
think that all persons who go with 
performing animals belong to India. 
These persons may do certain unde-
sirable thing-I do not know-but they 
are illiterate and this Is the only 
source of their livelihood. Therefon.. 
the registration in this case should be 
made 8S eaoy as possible. I do not 
say that they should not be registered; 
they should be regl.tered, but the 
registration should be mnde as harm-
less as possible. They should not be 
harassed. They should not be victi-
mised by those persons who think 
themselves to be the guardians of law 
and order. 

One thing which has not been pro-
vided for in this Bill is this. I think 
there must be a different law for that, 
and I feel that this aspect of the 
matter should have been dealt with 
in greater detail, though it may have 
been dealt with in lesser detail. 1 
refer to the question of hunting and 
.hooting. My hon. friend the Minister 
will say that they have other Bills 
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on this subject. There are, but in 
order to make this Bill as comprehen_ 
sive as possible, lomething should 
have been about that aspect of the 
matter also. 

Then I think that the onus of trans-
port of these animals and birds should 
I)ot merely be on the owners but on 
the aleneies of transport such as the 
railways. The onus should be plac-
ed on the railways and other alencies 
engaged in transportation and some-
thing should be dOne in this respect ... 

Something has been done so far as 
the phooka business is concerned. This 
business is beinl 90 much abused that 
men like me feel very humiliated and 
l&I1happy when they think of it. 
I think the provisions in regard to this 
BWliness are good. 

I think this Bill will do somethinl 
to educate the public. But I would 
My that proper education will come 
not only throuib this Bill bu t also 
by making the provisions of the Bill 
known to the schools and the col-
leges and to the general public. 1 
IUIIge.t that out of the money that Is 
allotted for the Animal Welfare Board, 
a big chunk should oe set apart for 
propagating the ideas contained in this 
Bill. This is education, but what is 
the kind of education that is needed 
in this country? As it is, we all pay 
lip sympathy to animals and birds. 
The real education that our country 
needs is this: that we are not always 
to look at the animals and the birds 
from the utilitarian point of view. 

The han. Minister was right when 
Ile said that in other countries man 
.ts the cow but in our country the 
eows are eating men. It is true. Why? 
Beca use, as soon as the cow ceases 
to Tield milk, in spite of all the fl.ne 
things that we say about her, we 
tum her loose and she becomes a 
lItray cow, and then what happens? 
I 40 not want to describe it. There-
fore, on the one hand, we have to look 
at the animals not only from the 

utilitarian aspect but also from the 
humanitarian aspect; we should look 
at them not only from the aspect of 
increasing our knowledge but more 
than that, our countrymen have got 
to be educated and made to realise 
that they should look upon these 
animals and birds as friends. 

The other day I was readIng a sad 
account of the sad and untimely death 
of the Governor of one of our Stat.es. 
It was a sad thinl that I read about 
in the papers. What did 1 find? A 
bird, a small mina, was talking; it 
was asking the Governor to rise. 
What I mean to say is, when a small 
mina can enter in to our feelings, we 
human beings do not know how to 
enter into the feelings of those animals 
and birds, and it is that aspect of the 
matter which needs out attention. 

I hope that this Bill will go at 
least a very small way in educatiDil 
the public and I feel that this Bill i. 
the first of its kind. I hope after two 
or three years we will have on amend-
ed Bill which will be more rompre-
hensive and which will give a more 
deterrent punishment to those who io_ 
flict cruelty on animals. 

Shrl Prakash Vir ShalItri Tose-

Mr. Deputy-Speaker: Shri Prakash 
Vir Shastri is on the Joint Com-
mittee, I suppose. Shri Warior. 

Shrl Warlor: I have to make only II 

few observations, because the Bill, as 
it is, is a welcome measure. We do not 
want any cruelty to be shown agamst 
anybody; we do not want any cruelty 
to be shown not only to the animals 
and birds but also to the plants. But 
when We implement the provisions ot 
the Bill, will there be cruelty to the 
people who are having animals or 
birds? That is a very crucial question 
in Our Indian conditions. I am not 
against the laudable objects of the 
Bill. The objects are good. But 
when we come to implement the pro-
visions of the Bill, the difficulty arises. 

For instance, Shri Naushir Bharucha 
referred to the killinl of animals for 
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experimentation. Apart from that. the 
Deputy Minister of Agriculture said 
in his speech that this Bill is going 
to be extended not only to the urban 
areas but to the countryside. That is 
the real object of the Bill. There arc 
two concept. in this Bill for the pre-
vention of cruelty to animals. The 
western countries have a different 
'concept trom ours. In the western 
countries also there are Bill. of this 
~. The United Kingdom and other 
·countries have got such Bills. but their 
concept is to tree the people from the 
troubles that these animals are creat-
1zIg. 

For instance. even in India, when 
the British were here, and when they 
went on leave or left the country for 
good, they used to put their dogs in 
a paddock or in a cell, administer 
.electric shocks or something and kill 
.them. That is not considered cruelty. 
'That is considered most humane. 
because they used to think that the 
,dogs would become stray dogs. Fur-
ther. they did not feel like taking 
their dogs to the United Kingdom. 
to their homes abroad, especially by 
paying high fare in the ships Or the 
.aeroplanee •. 

In Malaya and other places where 
there is a predominantly Chinese 
population, there is a method of killing 
these animals for the sake of pork. 
beet and other things. They send 
the animals for electrification. That 
is not considered as a cruelty there. 
So. the concept of cruelty in the 
western countries is quite different 
trom the concept of cruelty in our 
land. Here we have our traditions. 
Apart from the Muslim traditions. we 
'have our Indian or Hindu traditions 
,and also the Buddhist traditions. 

Now, all killings are not considered 
'8S cruelty. From time immemorial, 
in our parts of the country, especially 
the Namboodiri brahmins used to 
have lIagas where the goats are kill-
ed. How they are killed is rather 
peculiar. Some people are engaged 

in it. They close all the holEe of the 
beast-the mouth, the eyes, the eBftI 
and the rest. They close all the 
navadwaras. the nine holes, that the 
animal has. Then, by simply maltlnl 
the animal su1focate tor hours toge-
ther. they kill it. It cannot be kllled 
by any instrument for the purpose of 
the lIaga. That is their theory. I do 
not know whetheT they got it from the 
Ved.as or whether it is their own 
invention. Afterwards, what is suppos_ 
ed to be the best portion of the animal 
is taken out, burnt, roasted and the 
Namboodiri performing the lIaga eata 
it. This is not considered as a eruelty. 
Namboodiri brahmins are supposed to 
be complete vegetarians. They are 
not supposed to eat even fruits and 
vegetables which are suppolled to have 
been transported by the ships OVeT 
the seas. For instance. they do not 
eat the cashew-mangoes, onions, etc . 
But such orthodox people use the 
meat ot the goat in the way I men-
tioned. 

So. the ~oncept of cruelty must be 
there. but all the"" things must be 
considered. What is the position in 
the countryside today? This is a Bill 
tor the prevention of cruelty to 
animals. I would suggest that the 
prevention of cruelty be applied 10 
semi-animals and not to man. Man 
may look after himself. But there 
are semi-men, because. according to 
the Hindu shastras, he who has no 
knowledge is an animal: f'l1JT f<f~ <ro 
Our people are only seven per cent 
or eight PeT cen t. or ten per cent. 
literate. All the illiterates are pashus 
according to the Hindu Code. So, these 
pashus must also be protected from 
cruelty. 

Shrl M. V. Krlshnappa: Literacy is 
not vidlla. A man may be llteTate but 
he may not possess vidlla. L'teracy is 
some hing different from 1>idya. Vlalla 
is something more than literacy. 

Shrl Warior: Vidya can be reduced 
or extended. I do not know whether 
literacy cannot be called vidlla. Any-
how, we are not considering that 
vidlla, but vidlla for livelihood. 
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SIari Achar (Mangalore): U Is Dot 
1/iduo at all, if I maT in\errupt. 

811rl Warlor: In our country, 'CidjQ 
1riAinow are poshus and they .... 
Dving in conditions of that type. 

PaDcJlt Tbakur Du Bhargava: May 
I know which Shastra says that mal/a 
vihinos are posh ... ? We have heard 
~ f~'f: '1'~: 1 

Shrl Warlor: Some Dharma Shastra 
IR other. I do not remember the 
name. I did not know that I have to 
lluote it here. 

SIIrl Aellar: \f1T"l<r ij'r~ ~ 

~: tfTllm{ oq: 1 

Mr. Deputy-Speaker: It is in Hito-
.padesh. 

"~ I'm ;rtf ",{if" ~ 1+1 jrqqct<:l 
~: i!"(l1IJTl{ 

'llif fQ: ~ l!N~ ~"t m 
~r'f: 'i~N: ~+tl'f : I" 

lift 'lifo l1li'0 ~: m!t'f: 
~:~ 

1Ir. Deputy-Speaker: Then too 
there is as much • percentage a8 he 
saya; more than that perhaps. 

Silri C. K. BhaUachal'Ja: The per-
centage will be gre.ter. 

Silri Warlor: I am thankful to you 
tar the quotatioos. Anyway, that is 
already imbedded in our literature 
and in our Shastras. So, what I mean 
to say is that 70 to 80 per cent. of our 
population are the peasants and they 
are the people who are keeping these 
cows, dogs and other animals. How 
are they living? How are they treat-
ing their own children? How arl' 
they treating their own kith and kin? 
That question also comes. When Shri 
Krishnappa wants the cows to be 
protected, fed, watered, nurtured and 
sheltered, what about the shelter of 
the peasants? Where will he shelter 
himself? Now, in every peasant 
household, the tather and, if the 
mother is alive, mother lie on the 
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same cot and the daughter and the 
son-in-law lie under the cot. In Buell 
a place where is shelter to be elVeJI 
to the animals? 

Then, it is said that they must be 
watered. In Shri Krishnappa's 0 ..... 
place, in Cuddappa district and the 
ceded districts of Rayalaseema 
hundreds of thousands of people get 
drinking water only quinquenni.lly, 
that is to say, once in every five years. 
So, they migrate en maSSe to those 
places where there is rain or drinkin. 
water. Many of them have come to 
Kerala also. I have seen thousands 
of Telugu people coming to our place 
.nd living under trees. in railway 
quarters, railw.y compounda and such 
other places. Such people take their 
cows also with them. It they are 
going to be penalised under this Act, 
over and above their migration dim-
culties, I do not know where it will 
lead to. 

Mr. Deputy -Speaker: They will 
have to take their cows wi th them. 

Shrl Warlor: Then it will be a 
problem for the Railway Minister 
also. Now, they are travelling ticket-
less. Then cows will also be travel-
ling ticketless. This is a real problem. 
I am not posing any hypothetical 
question. 

Apart from that, there are 80 many 
dimculties. There is the question of 
feeding the animals. What i. the 
position of fodder? The Deputy Min-
ister, Shri Krishnappa hirosel!, had 
answered questions in this House that 
unless stray cows are eliminated 
somehow calmly and without cruelty, 
the existing cows could not be fed. 
The milch cows cannot be fed, 
because the fodder position i. very 
bad and we have to Import it in tar,s 
quantities. Still, we tell the pea-
santry: you must teed the animal 
well, water it well and shelter it well. 
Where is the realism in th:s? That 
is the question which We have to dis-
cuss. Now, there are penal clauses 
also in the Bill. Any police omcer 
can go and search any hutment and 
get hold of anybody. Of coune, he 
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will be released in the ordinary way. 
If he Is convicted. the penalty i. 
Rs. 50. 

All those points have to be gone 
into from the point of the people. 
crores and crores of our peasantry. 
impoverished people. who do not 
have the means to give their children 
two meals a day. First of all. they 
have to be sheltered and fed. Then. 
what are the water facilities in the 
villages? Would they realise thes," 
things? Simply importing certain 
ideas. and 1 have no doubt that this is 
importation of an idea from western 
countries .... 

Shri M. V. Krlshnappa: It is there 
already in the old Act. 

Shrl Warlor: 1 know the old Act. 
It must be scrapped. It had its own 
objective under the British. 'rhe 
Bri .ish who preach preven tion of 
cruelty to animals had butchered 
more of our cows, buffaloes and bul-
locks for their own eating, for getting 
beef. Nothing deterred them from 
do;ng that. It was for that purpose 
that they passed that Act. Still, they 
went on hunting. So, they passed 
that Act for their own interests, their 
own pleasures. 

1 am not against the object of tho 
Bill. In the beginning itself, 1 have 
said that. According to the Hindu 
concept, you must not cut certain 
trees on certain days. VaT14 Mahot-
satla is not a new thing. It is an old 
thing accorcling to the Hindu litera-
ture. But now when you ask for 
Vana Mahotsatla and prevention of 
cruelty to animals, you are importing 
new legislation with the concept 
which the westerners had. That is 
my contention. If It is an eastern 
concept, then there is no objection. 

So, in my opinion, IIrst of all you 
have to make the position amply 
satisfactory for our peasantry who 
are keeping these cattle. For example, 
there Is a provision that one should 

not chain an animal or tie it with a 
rope or anything of that sort. 1 have 
seen convicts being transferred from 
one lock-up to another, from one jail 
to another. Our people in the Sou lh 
do not have this system there. So, 
whenever a convict is taken from 
Delhi to, say, Madras or Kerala, then 
all the people gather to see hjm, 
because they think it is a new sort of 
orang-utan.. Orang-utan. means man-
monkey~"g means man and 1It'1" 
means monkey. In such a country, 
where these things are happen'ng, it 
is absurd to say that an ordinary 
animal should not be tied with a 
rope. Now, what is happening is that 
cruelty is shown more to the people 
than to the animals. Of course, 1 do 
not want cruelty shown to animals. 
I do not want the gosts to be brought 
here and slashed. 1 do not want 
experiments about the sharpness of 
the sword or some knife on the throat 
of II gost. 1 do not want that. At the 
same time. 1 do not also want the 
people to be harassed on that account 
by extending the provisions of this 
Act. 

As can be seen from clause 11 of 
Chapter Ill, it is very difficult to 
dellne "cruelty to animals", as other 
hon. Members have also observed.. It 
is true. We had been practising kind-
ness to animals from times imme-
morial. Why not take a leat trom 
that and learn how We had been prac-
tising kindness in our country? In 
our conutry, in places where water i8 
plenty-In KeraJa we get 120 inch ... 
of rain-we build granite tub. in 
every place on the road and 1111 them 
with water tor the stray animals to 
drink water. 

The Europeans do not want stray 
animals. There is no crow in Singa-
pore. Why? In Malacca, there are 
crows. Malacca is only a few mile! 
trom Singapore. The reason why 
there is no crow in Singapore ill 
because the Britishers and the 
Europeans do not want them. They 
are shot away. 
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We have no monkey in my 'own, 
Trlchur. Why? Because we export-
ed them and because we did not want 
them. That is not cruelty. That 
animal is showing more cruelty to us 
than we are doing. Even in South 
Avenue and North Avenue. we have 
more cruelty from the monkey than 
'we are showing to the monkey. 
(lnte1'nLption). There are more 
monkeys in North Avenue than in 
Sou~h Avenue. So, that aspect al.o 
must be considered. 

Mr. Deputy-Spealter: Is Shri Venna 
I\ot there! 

8hrl Warior: I do not know whether 
there is caste system among the 
monkeys to make them Venn.. or 
Sharmas. 

Mr. Deputy-Speaker: did not 
mean that. Our hon. Member, Shri 
Verma, was advocating here for the 
preservation of monkeys. I thDught 
he was living there in North Avenue 
or in South Avenue. 

Shrl Warlor: He can preserve them 
in some museum. Why should they 
be let loose? 

,,) ~ ~~ I'I'Wf ~~ .q 
~'Ift~~~Til 

Shrl Warlor: I do not know Hindi. 

Mr. Deputy-Speaker: He says that 
he is living in South AVlnue where 
he does not feel any trouble from 
the monkeys. Monkeys are so k'nd 
to him that they do not give him any . 
trouble. 

8hrI S. M. Banerjee (Kanpur): They 
serve as servants. 

8hrf Warior: This might be his teel-
ing. 

8hrf M. V. KrlshDappa: They pick 
up Communists only. 

8hrl Warlor: Not only Communists, 
but PUCCI1 Congressmen also. Their 
dhotj· is not different from ours for 

the monkeys. Monkeys interfere In 
the houses of Congressmen also and 
not only in the houses of Commu-
nists. 

Mr. Deputy·Speaker: Is he goin, to 
conclude now! 

Shrl Warior: Now, it says: 

"beats, kicks, over· rides, over-
drives, over-loads, tortures or 
otherwise treats any animal. 

Our halt-starving peasant has a bul-
lock cart. A halt-starving person will 
have only a quarter or three-quarters 
starving bullock. Without beating it 
will not walk. What can you do? If 
it is employed in ploughing, it will lie 
down. What can be done? No be.t-
ing, no kicking. Then, the plough 
will not be there and all Shri 
KrishDappa's programme of agricul-
ture will go phut. Ordinarily, any 
man knows that the cow is his own 
property, the bullock is his own pro-
perty .... 

Mr. Deputy-Speaker: When I read 
that I also felt like that. though it I. 
not for me to say that. 

Shrl M. V. Krlshnappa: It is not 
done deliberately. It is already there 
in the old Act and It has not created 
any trouble. 

Mr. Deputy-Speaker: For a peasant 
to be punished . If he beats, kicks, 
over-rides, over-drives, over-loads. 
tortures or otherwise treats any 
animal, It will be too harsh certainly. 
Then, he should only worship, I 
suppose. 

Shrl M. V. J[rIshnappa: If he does 
it wiltully. 

Shrl Warior: The authorities who 
are go'ng to see that these clauses 
are implemented are the PDlice who 
spare no batons on our backs. Those 
are the people to implement this and 
not I or Shri Sharma or Thakur Dasii. 
We will not beat people. But those 
people who are handling baton. on 
the backs ot people are to implement 
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thilI. For beating a bull, I may ~l 
many a beating. What shall I do? So. 
I must say that it i. the most unrea-
listic way. I do not know the legal 
quibblings. I do not think that this is 
the way to prepare a Bill with such a 
laudable object. They must be reaiis-
tic if the intenton is to implement it 
and if it is in the interest of our 
people and our country. 

Then it says: 

''Keeps for an unreasonable 
mne any animal chained or 
tethered upon an unreasonably 
short or unreasonably heavy 
chain or cord;" 

Is the cord round the human being, 
who might be convicted for a crime 
and may be acquitted also the next 
moment, permissible here? It that is 
permissible, why an unruly animal 
cannot be chained or tied with a cord? 
I cannot understand this. 

'nIen again it says: 

"without rr~' 'onable cause 
abandons any animal in circum-
stances whiCh render it likely that 
it will suffer pain by reason of 
sta.:·vation or thirst;" 

Starvation and thirst are simple 
words and simple sentiments to be 
expressed in this land of starvation 
and thirst! You are worried about 
starvation and thirst tor animals. But 
what about starvation and thirst and 
famine conditions in many parts of 
Jnd'a for people? It i. so unrealistic. 
I do T'n' know whPl.her the framers of 
this Bill were lhin, In t!W worId, on 
this rough earth or somewhere else. 

Then, the penal clauses are there. 
Clause 32 says: 

"If a magistrate of ~e first 0;' 
second class or a presidency .... 

I will tell you that in my experience 
of the last 25 or 30 years of publlc 
life. I have found that if you unnece.-
IBrlly give any authority to a coercive 

apparatus of the Government, BUft17 
you will see corruption on the ODe 
side and harassment on the other. I 
will tell you a funny story. The for-
mer His Highness the Maharaja of 
Travancore was approached by a 
simple man to get a job. The Maha-
raja jokingly said, "Go and count th. 
waves in the sea". The man just went 
to the sea-shore and stood there. A 
ship was coming. He said, "Do not 
come. You are disturbing the wav .... 
The Maharaja has ordered me to 
count them. You cannot d:sturb tho 
waves." The people on the ship said, 
"Are baba, we cannot do work then." 
So, he said, "All right. You give m. 
Rs. 500." So by and by, he collected 
a huge amount and one fine morning. 
the Maharaja saw a huge palatial 
building rising just in front of the 
Maharaja'. palace. He asked hi. min-
ister as to whose building was this 
and the minister said, "My lord, U is 
the building of that man whom 7011 
employed to count the waves in th. 
sea," 

Now, a policeman goes into the hut 
of an ordinary peasant, makes a 
search and takes away his caw. What 
will be the result? It is a simple 
question in this land. We are not 
Harishchandras. What is the r,,",ult? 
I do not impute any motivi!. The 
position of a constable is also that 
Over and above all that, the Pay Com-
mission's report is withheld for so 
many days. He cannot but get some 
extra money. You may term it 
megal, but it is quite legal for him 
because he can then have a square 
meal. I do not subscribe to that 
attitude at all. I do not encourage 
that. But that is the position. That 
Is the real condition here. That Is 
what I making out. Eliminate that 
condition and you can have this. 

Then, under clause 33 there is 
another general power of splzure, 
examination and what not. And aU 
this in the name of cruelty to animala 
and not cruelty to semi-animalsl 
There are semi-animals also. I ad: 
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Shri Krishnappa: what is the position 
till. a ril<shaw-puller in our land! r. 
he not an animal_t leut a semi-
aaimalT 

SlIri 14_ V. Krlshnappa: r have no 
objection to the hon. Member brin,-
in, an amendment de1lninC an animal 
as a man also. 

An HOD. Member: Man i. an animal. 

Shrl Warlor: I am not .peakin, of 
man but of a semi-animal, the semi-
animal kind of life of an illiterate 
rikshaw-puller. Is he nourished? Is 
he fed? Is he given his wa,es? Is 
he not beaten here? I have seen 
genUemen sitting in the rikshaws tor 
.... ant of more speed kicking the 
rikshaw-pul!er with their feet. I have 
seen that I will give evidence before 
this Joint Committee about those 
rikshaw-pullers, who have actually 
had it. You take your chappals and 
beat them in their face. Where is an 
Act for them? Where i. the preven-
tion for them? Where is the board 
for them? In such a situation, I will 
put these facts, these general ques-
tions before the Joint Committee and 
I hope the Joint Committee will give 
its considered opinion about all '.hese 
things and make the necessary 
amendmenb. 

Some bOD. Members rose-

Mr. Deputy-Speaker: Now it i. 
three o'clock. We might take up the 
other business now. 

15 bra. 

Motion Re. REPORT OF SANSKRIT 
COMMISSION 

Mr. Deputy-Speaker: The House 
will now take up further considera-
tion of the motion moved by Shrl 
Supakar on the 5th May, 1958, 
namely:-

''That this House tak"" noto ot 
lhe Repon of the Sanskrit Com-
minion, 1956-57, 'aid on tn" 

Table of the House on th" 21 .. 
Navember, 1858." 

and also of the amendment moved ... 
Shri Vajpayee--

That at the end of the motiOlt, tile 
followin, be added, namely:-

"and recommends that s~ It<! 
taken to make study of Sansluit 
compulsory at the Secondaq 
.ta,e." 

Time originally allotted W8I Ii 
hours, but the discussion has alread, 
gone on for 5 hour. and 23 minu_ "" 
the 5th, 6th and 7th May, 1959. 

May I know how many hon. Mem-
bers there are yet who want to speak 
on this? 

Some Hon. Members rose-

Pandlt Thakur Das Bharpya 
(Hissar): I had just commenced. 

Mr. Deputy-Speaker: Pandit 
Thakur Da. Bhargava was on his 
legs. Shri Prakash Vir Shastri t.a. 
spoken. Does he want to speak twice? 
Three, four. 

Shrl C. K. Bhattacharya (Wesl 
Dinajpur) : I want two or thr.e 
minutes. 

Mr. Depnty-Speaker: I would not 
restrict him t .. that limit. 

Some Hon. Members: He has 
.poken. 

Mr. Deputy-Speaker: He has also 
.poken; he !ook 24 minutes. 

Shri C. K. Bhattacharya: That i. 
why I humbly BU&&ested two or 
three minutes. I a .. ure you I shall 
nol exceed that. 

Mr. Deputy-Speaker: We shall have 
(0 change the rules. That would take 
• lone time before I nil allow It. 




